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GOVERNMENTOF NCT OF DELHI
DEPARTMENT OF FORESTS &WILD LIFE

2- FLOOR, A-BLOCK, VIKAS BHAWAN I.P. ESTATE, NEW DELHI-110002

361 H .04.2024Date:

To,
1.

2.
3.

4.
5.

6.

70

8'.

9.

The Vice Chairman, Delhi Development Authority, Vikas Sadan, INA, New Delhi
110023
The Commissioner, MCD, Dr. S.P.M. Civic Centre, Minto Road, Delhi- 110002
The Chief Executive Officer, Office of Cantonment Board, Sadar Bazar, Delhi Cantt-
110010
The Chairperson, NDMC, 3rd Floor, Palika kendra, New Delhi
The Land & Development Officer, Ministry of Urban Development, Gate 4, 'At, Wing,
6th floor, Moulana Azad Road, Nirman Bhawan New Delhi - 110 011
The Engineer-in-Chief, PWD, 12th Floor, MSO Building, IP. Estate, New Delhi-

110002
The Director General, CPWD, 101 -A, Nirman Bhawan, New Delhi — 110001

The Pr. Chief Engineer, Northern Railway, Headquarters Office, J68J+X22,
Baroda House, KG Marg, New Delhi, Delhi-IIOOOI
The Defence Estate Officer, Delhi Cantt. New Delhi - 110010

10. The Col (Q) Land Br. HQ Delhi Area C/0 56 APO

Sub: In compliance of Hon'ble NGT Court order dated 09.02.2024, in OA No. 129/2024, for

seeking details ofencroachment in ridge reserve forest-reg.
Refn: Letter no. F.I (2611)/Legal/HQ/23-24/8906-09 dated 18.03.2024 regarding forest
areas in NCT of Delhi. (copy enclosed)

Sir/ Madam,
This is in continuation to this office letter dated 18.03.2024 and order dated

09.02.2024 of the Hon'ble NGT Court in OA No. 129/2024, News item titled "Forest land

five times Delhi's geographical area under encroachment govt. data shows" . The relevant

part of the order is reproduced below:

......Let notices be issued to all the respondents except MoEF&CC which is already

represented. Respondents may file their response within two months by e-mail at judicial-

ngt@gov.in preferably in the form ofsearchable PDF/OCR Support PDF and not in the form of
Image PDF.....
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In view of the above order, your kind attention is invited towards the notification of

ridge reserve forests dated 24.05.1994 & 19.03.1996, vide which 7784Ha of land is notified

ridge under section 4 of Indian Forest Act (IFA), 1927. The ridge reserve forests are under the

ownership of various land owning agencies/ departments, details regarding ownership and

management with respect to each notified ridge Reserve Forest as per this office records are

enclosed for kind reference.

In this regard, it is requested to provide details of the encroachment, if any, on ridge

reserve forest as notified u/s 4 of IFA, 1927 for compliance of directions of Hon'ble NGT

Court directions.

Encl.as above.
Yours Faithfully

(Jabestin A.)

Dy. Conservator of Forests (P&M)

Copy to:

1.

2.

3.

4.

PS to APCCF & HOD, Department of Forests and Wildlife, Govt. of NCT of Delhi.

PA to CCF (A), Department of Forests and Wildlife, Govt. ofNCT of Delhi.
CF, Department of Forests and Wildlife, Govt. of NCT of Delhi.

DCF (North/Central/South/West), GNCTD

(Jabestin A.)
Dy. Conservator of Forests (P&M)
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